IN THE CEnldAL AUMINISIRALIVE TRIBUNAL, ALLAHABAD
& #* »
Allahabad ; wated this  12th day of Novemter, 1997
| Uriginel Application No, 1189 of 1997
dstrict : aligarh
Honvpble Mr, Justice B,C, Saksena,Vv,.,
don'ble Mr, S, Uas Gupta, A M,

suresh Chand Gupta, $/0 shri Jjal dam,
E, U, Branch post jaster, Kalwa uisti-aligarh,

(By S ri sanjay G oswami, Advocate)
e o o o o Applicant
Versus
le Ihe secretary,

Ministry of Communication (uepti, of posts),
New u elhi,

2, fthe u.irector of postal Services,
uffice of post iasler Ceneral, Agra degion,
f\\grao

3. Ihe sr, supdt,post Uffices, Aligarh wivision,
Aligarh,

e 9 & o s oRespon ‘Jents

DR DER (Ur al]

IThrough this UA, the applicant challenges the
crder dabted 5-11-)997 by which the order putling off
duty passed agzinst one ghri Chiranji Lal Sharam, E, 0, A,
Kalwa has been revoked, It is necessary to note that
Lhe applicgnt was given provisional appoiniment when the
order for putting off duly was passed agsinst Chirgnji
Lal sSharma,
2 lie have put to the learned counse]l for the
applicant Lo indicate whal locus standi the applicant
has to challenge the order by which the pﬁtting oﬁk
duy hass been revoked, The learned counsel for the
applicgnt only submitted that the applicantts appointment
was made til)l conclusion of the depgrimental proceedings
against ghri Chiranji Lal, Wwe are =% satisfied wgﬁg:?ka}*
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this condition was indicgted in gnnexure.pa.2 Lo the
appeintment letter, 1lhe order of appointment has to be
read as a whole, Un para 3, it was clearly stated that
if ever it ie¢ decided tc take shri Chiragnji Lal back in
services, the provisional appointment will be termingled
without notice, That being so, the applicentts right iSIA
no manner s effected by the order passed, lhe applicant
hzs No locus standi to chgllenge the said crder, The
UA is, therefore, dismissed summarily as nol being

maintainable gt the behest of Lhe Jeazrned counsel for
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ember (A) vice Chairman
>

the appliCant.



